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the Bill comes up for consideration,
Government reserves the right to
oppose it not merely on the g}'ound
tlgat it is ultra vires, but on merits as
well.

Mr. Deputy-Speaker: Rule 72 pro-
vides that if a motion for leave to
introduce a Bill is .oppose;d, the
Speaker, after tting, if  he
thinks fit, a brief explanatory state-
meat from the Member who moves
from the Member who opposes the
motion, may, without further erage.
put the question. I propose doing it.

The question is:

“That leave be granted to intro-
duce a Bill to preserve the milch
and draught cattle of the country.”

The motion was adopted.
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TRAINING AND EMPLOYMENT
BILL

Dr. P. S. Deshmukh Amravati
East): I beg to move for leave to
introduce a Bill to make provision for
employment and training for employ-
ment and to establish a comprehensive
youth employment serv.ce.

Mr. Deputy-Speaker: The question is:

“That leave be granted to intro-
duce a Bill to make provision for
employment and training for em-
ployment and to establish a com-
prehpnsive youth employment
service.”

The motion was adopted.

Bill.l)r‘ P. S. Deshmukh: I introduce the

ORPHANAGE BILL
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Mr. Deputy-Speaker: Was notice
glven in Hindi?
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Shri M. L. Dwivedi: I gave the
notice in Hindi, but was asked to give
the English translation also.

Mr. Deputy-Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for bring-
ing up, ma:.ntenance and educa-
tion of children who have lost
their parents and have no otl,'ar
person to look after them In
proper manner.”

The motion was adopEed. .
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MONOGAMY ENFORCEMENT BILL

Pandit Thakur Das Bhargava (Gur-
gaon): I beg to move for leave to
introduce a Bill to enforce monogamy
and to prohibit and penalise future
bigamous marriages and to declare
them illegal.

Shri Pocker Saheb (Malappuram):
I oppose this motion. It is against the
fundamental rights guaranteed by the
Constitution.

Mr. Deputy-Speaker: I have duly
taken note of the hon. Member’s
opposition. He is in a minority. The
question has been aliowed.

Shri Pocker Saheb. You may rule
it out, but I raise my objection to it
on the ground that .t is against the
fundamental rights guaranteed by the
Coastitution.

Mr, Deputy-Speaker: 1 think the
hon. Member is a little too late,

Shri Pocker Saheb: Not at all. [
have been bawling out from the very
beginning.

Mr. Deputy-Speaker: The ques-
tion is:

“That leave be granted to intro-
duce a Bill to enforce monogamy
and to prohibit and penalise
future bigamous marriages and to
declare them illegal.”

The motion was adopted.

Pandit Thakur Das Bhargava: 1
introduce 'the Bill.

MUSLIM WAKFS BILL

Shri Kagmi (Sultanpur Distt.—North
cum Faizabad Distt.—South-Wcst):
I beg to move for leave to introdue a
Bill to provide for the better gov .rn-
ance and administration of My im
Wakfs and the supervision of W ita-
wallis’ management of them, in I Ha.





